[To be published in the Gazette of India, Extraordinary, Part IT, Section 3, Sub-Section
)]
Government of India
MINISTRY OF CORPORATE ATFFAIRS
Notification
New Delhi, 7% April, 2017

G.S.R. ......(E).—In exercise of the powers conferred by sub-sections (1) and (2) of
section 469 of the Companies Act, 2013 (18 of 2013), the Central Government hereby
makes the following rules further to amend the Companies (Registration of Charges)
Rules, 2014, namely: —

L. (1) These rules may be called the Companies (Registration of Charges) Amendment
Rules, 2017,

(2) They shall come into force from the date of their publication in the Official Gazette.

2. In the Companies (Registration of Charges) Rules, 2014, (hereinafter referred to as
the principal rules) for Form No. CHG-1, the following form shall be substituted,
namely:-




Application for registration of creation,
modification of charge [other than those
related to debentures) including
particulars of modification of charge by |

| Asset Reconstruction Company in terms
|| with 77,78 and 79 of the Companies of Securitization and Reconstruction of
| Act, 2013 and Rule 3(1) of the Financial Assets and Enforcement of
Companies (Registration of Charges) Securities Interest Act, 2002 (SARFAESI)
Rules 2014]

{"FORM NO. CHG-1

[Pursuant to sections 77,78 and 79
and pursuant to Section 384 read

Form Langt.n_alée o English o Hindi
Refer the instruction kit for filing the form.

1. [(a) "Corporate identity number (CIN) ar Tareign Company L ] Pre-fill
registration number (FCRM) of the company — re=1t
k) Global Location Mumber (GLN) of company L ! |
2. {(a) Mame of the company |
(b} Address of the registered office or principal place of business in India of the company
}
[ (<) email id of the company - - . I
i L_"“ B ' == |
l 3. (a4} “This form is for reaistration of |
| = Creation of charge Maodification of charge |
|
(b} Charge 1D of the charge o be modified |_ I
. whether the applicant i5 = The comipany e charge: hokier r - i

5. Whether the form is being Filed
| (1} "Beyond 30 days bul willin 300 days from the date of creation or modification o Yes © o

i} If yes, give reasons for the delay and mention the duration of dela
| !

{1t} Beyond 300 days p¥es oMo
(iF yes, an application will be required te be made Lo Central Goversment, For extension of further tirme)

6. (a) Whether charge is modified in favour of asset reconstruction company (ARC) or assigRes o Yes | Mo

(1} Whether charge halder is authorised to aegion the charge as per the charge agreemsnt 1 'Yes o Mo
f 1
7. (a} ‘Date of the instrument creating or madifying the charge Q |
{B) *Nature, description and brief particulars of the Instrumentts o = A ifying the charge |
(€} “Whether charge is created or modified cutside India = Yes o No

www.taxguru.i




ot

8. Type of charge
"[a) A charge an

l e - R
L Uncallad share capital | 01 Calis made but nok paid | D Immovieble praperty ar-any |
Interest tharein

‘ O Movable property | OFioating charge | K Mator Venicle (Hypothecation) | |

[ B} Any property for securing the 1 Goodwilt L1 Fatent I

| [ Issue of secured deposits - y e = - o B | |
i [ 1 Licence under 2 patent | O Trade mark = . O Copyriaht

0 ucnh‘@hr-, B i -!':i;"ifr_:sr' any share in a 5'11-1[.‘ e Sclely of Property situated il

I . L o outside India e | |'

L ?ﬁth{rr; -
{(B) If others, speciy I

m|

| o. (] “Whether consortium Fance is involved o Yos o Mo

IFf yes, enter Lead Bankers name [ ]

(b} *Whather joint charge is involved o Yo o e
‘ {ed “Number of charge holders)

(d} Whether charges rank pari passo & Yes o No
Ranks of the charge holder{s)

J Rank

| Charge holder

{Note: Please attach a complete Fist of charge holdars, detalis of their extent to the charge, perticuiars oF
property charged, amount sesured e}

10. Particulars of the chargs holder {in case charge i modified iIn tavour of ARC ar assignes, enter the
particulars of ARC or assignee)

|
Cateqory i ‘
IF others, specify | |

Get List of Charge holders

Marma |_ _:|

In case of others, specify
I Pre-fill

CIN, Il applicabils |_

*Narme [_ —= _J’ {
| Address  “Line L f j ‘
Line i L e — : ——— ,
'City - - - - ~
I "State | TSUCTanTy — i
‘ Country =
| Fin code |
| “w-tiall I |_
| - i
o = ——— — - = ]
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1 "Whather charge holder & having a valid Income Tax PAN o ¥es  Ne

Inzome Lax-Permanent Account Mumber { PARN) i—

BSR Code / Branch Code [ =5 _]

11. {a) "Amocunt secured by the charge {in Rs.) J ,
{In caze the amount is in forelon currency, TODEE equvalent 0 BESTS ad)
(In case of modification/ rectification of charge, enter the amount secured by the charge after such
modification) |

() Amount secured by the charge in words

[ ]

|
{c) In case amount secured by the charge |5 in foralgn currency, mention detalls |

12. Brief particulars of the prncipal terms and conditions and extent and operation of the charge

{a} Date of Craling Security Interest by aclualf constructive Et;pnr.t af L '
Litle -::‘c*m:h within banks/ housing tnan{.ﬁ. ornnun-,- {WWW)_] ’
|

! I,f_} Rdfl.l.flﬂq riesl ) : | I
{[I:- } Repayment term (in months) | !
{e} “Terms of Nr-:}\-nm-_nl_

[F}-E:ure of facility

| (3} Date of Disbursement [ T DBMMYYYY)
RiEi F"!Htt.'ilclrh‘*l:lu'- narrative information r== ) -
£i) *Margin

__{‘__g_j__:Ex;f-:zi and operation :)f_aa tgar_-;;ﬁ S
(k) Others

13. In case of acquisiticn of property, subjected to charge; furnish the detais relating to the existing charge on
the praperty so acquired

{2} Pate of instrument creating or evidending the charge

(b} Bescription of the Instrurment creating or evidencing the charge

c) Date of acquisition of the propart
¥

{d) Amaunt of the charge  [in Rs) [ ] |

te} Particutars of the property charged
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14. “Short particulars of the property or asset(s) charged {including complete address and location of the
property)

o Plot Unit o Dwelling Inlerask

Mature of Property Flot 1D nomiser Survey number fGate
| number etc.

Assot as on Security
i Interest Creation date

Strest Number and | Secter /Black Number | Locality Landmark
[ Name |
Ulll.ec_:e;‘fcwr‘- ' |- Taluka [ Distr ;:], | State i

Pin Code Latitude L_l:-:h'_asauc:-: f Area of ;:nIE: -'Srru.&rc-!‘__‘
| | feat/meter, Acra,

Lurta, Cants, |
| | o | Hectarss) |
| | - | |

Evaluated Price of I Mature of Property [ 10 number - Survey number/Gate
Asser a5 on Securily | number ]
interest Creation date t .i

Dwelling Unit 10 Floor mumber I E.L,-Ed;né Name and : Streat number and
[_Murnber Sooety Name | name

Sector/Black Numbier Locality = Landmark ‘u;"ill.agé,-"ann Name

Taluka District State Pin Code

| Latitude ' Lodvgitude ) | Area of dwalling (Sguare feet/meater)

L | - o ‘

Boundecd by

|I 'i':‘n,.' North ] By South ' Py Fast h | By Wast
— | { — —_—
- i |
o .-_r_l.l:]_'l':.'l'. AT number h:h'f;l 1 umnber. kivacts nusiber :.‘\i'.'-il?.': urther. I LESE rERThet OF Sy .i f;;n:-. sk

TRpFESCERaR O i VR Sinles O uekin erntones oz be captured s this feld

A the Fetds shouid be crpured 55 dppedring in the cévenus record, Mot ne, Botise o, Munic sl O e Munwipal  Corporation
Coranmm panchiny it are o b speilied and atsa the area of the immeaable property as well us boondig es)

15. Description of the document by which the company acouired the title

Number of Gtle documents deposited by customer |_
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( Gtate

Pin Code

Documant type
Document Number
Subrregistrar
Taluka

Listrict

Country code

16. (a]) ‘“Whether any of the property or interost thergin under reference = not registered in the name of the
company o Yes o No

(b

3 IF yes, name of the person in whose name it is registared

' - | el

17, "Date of creation/last meditication prior to the present modification ]: —]

18. Partlculars of the present modification (please ensure that the correct particuiars are entered as Lhe same

|

-

hall be displayed in the certificate of modification af charge)

== l

i} Attachments List of attachments
g (1) Instrument(s) of creation or medification of charge;
(2)  Instrument(s) evidencing creation or medification of charge in case
af acquisition of property which |Is already sulject to charge
tegether with the instrument evidencing such acyuisitions:
L3y Particulars of all joint charge holders;
. {4} Optional attachments, IF any

Rermove Attachment

Declaration

lam authorized by the Board of Directors of the ¢ ompany vide resolution number [ *dated

m

to sign this form and declare that ali the requirerients of Companies Act, 2013 and the rules
ade thereunder in respect of the subjece matter of this form and miatters incidental thereto have been

complied with. [ also declars that all the miormation given herein abiove = true, corredt and complete and
A% per Lhe attached change Imstrument{s) or document(s) and nothing material has been suppressed. A ooy |

af

the attached charge instrument{=) or document(s) 5/ are available a2t tha registered office or princios

plece of business in India of the company.
I furtherr dectare that:

{a)

the delay in filing the particulars of creation/modification, was acodental or dus to inadvertence or some

other sufficient cause and are or is nol of 4 nature to prejudice the position of the charge holder, §

shareholders ar craditors of the COTMIPEnY

no prejudice would be cavsed to the charge holder{s) or any other creditor(s) of the company, if the delay

% condoned;

the company has not created or modified any other charge(s) whatsoever on the assets of the company,
since the creation / modification of the presen charge, for which the application for condonation of delay
is belng liled;

the company is carrying on the business as on the date of filing this application and no

proceedings to wind-up the comparny have comimenced or are pending agalnst the company;
there Is no litigation procsedings pending before any colrt of 1aw for which condonation of delay s being
filed;

i = E——— e— —— —

s s e
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(f} the company has not appliied for striking off the nams of the company from the register
Registrar of Companies
| 7o be digitally signed by

§ Cirector or manager or secretary or CEQ or CFO (Ir case of an Indian company} [ D5C Box
§ o an authorised regresentative (In case of a forelgn company)

I} Designation [ —l

DIN of the director; PAN of the manager or CEQ or CFEO or
authorised representative; or membership number of company secralary j

Declaration
Ifwe confirm that the attached charge Instrument{s) or document{s) is/zre true copies of the ariginal which |
isfare avallable with the charge holder and/or assignes and all the information and particulars mentioned |
z2howe
2re derived there from are concisely and correctly stated, Ifwe =m/zre duly authorsed to sign this foimn.
L/we amfare a muitilateral/Internationat financial institution who nas/have bean exempted from payment of
income t@ax in Inda under the UN Privileges and Irmmunities Act.

To be digitally signed by ™
v i D5C Box ‘

Charge Holder
PAN of the charge holdsr L J‘

To be digitally signad by LD‘SC Bax_ "1

ARC or assignee
PAN of the ARC or assionee | |

Certificate by practicing professional

[ ! declare that T have Been duly sngaged for the purpose of certification of thie form. It b hereby certified thar |
have gore through the provisions of the Companies Act, 2013 and rules thereunder for the subject matter of this
form and matkers incidental thersto and I have verified the shove particulars {including attachment(s)) fram the
eriginai/certified records malntaned by the Company/applicant which is suliject matter of this form and found
therm b be true, eorrect and complete and ne Infermation material to this form has been suppressed. | further
certify that:
i, The said records have been properly prepared, signed by the required officers of the Company atd

maintained as per the relevant provisions of the Companies Act, 2013 and wers faund to be in order;

ii. All the required sttachments have been completely and fegitily attached to this form
To be digitally signed by | DSCEBox

" 1 -
Chartered accountant (in Winsre—orrespractice ) or
3 L accountant (in whole-tim= practical; or
Company secretary (in whale-time practica)

f Whether assocate or fellow o Associate o Fellow
Membership number [ ] Certficate of Practice number | |

Mote: Attention is also drawn to provisions of Section 447, section 448 and 449 of the Companies
Act, 2013 which provide for punishment for fraud, punishment for falee statement and punishment
for false evidence respectively.
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| Digital sigature of the authornsing officer

. Thi <R s He es rasiateue : ) '7_ ...____1

Cate &f 2igning

This #Fgrm hag been eken on file maintained by the regisirar of compan®s houg eeciranic mode and o0 the Basis of
statément of cofmectness given by the filing company
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 3.Inthe principal rules, for ‘Form No. CHG-4', the following form shall be substituted,
namely:-

—r., Particulars for satisfaction

FORM NO. CHG-4 7.

[Pursuant to section 82{1) of the

Companies Act, 2013 and Rule 8{1) ¥ l{.
of the Companies (Registration of +~:}d< e _f;ql'z‘q.{rk |
Charges) Rules, 2014] 'E_ 'r iy

T

TIETER SIS

Form Language o English o Hindi
Refer the instruction kit for filing the form

|, (&) “Corporate identity number (CIN) or | : ]| Pre-fill
foreign company registration number (FCRN) of the company ) -

(B} Global location number {GLN) of company |__ I

2 (3) Name of the company l 1
(b} Address of the registered office or princioal place of business n Indiz of the campany

{c) email I of the company |

4. "This farm is for registration of O Satisfaction of charge

4, (a) () “Whether the form is being filed beyond 30 days «© Yos = Mo

If yes; give reasons for the delay and mention the duratios of delay

(i) “whether the appllcant 15 O Comipany O Charae Rolder
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Gk ey I BT Vet ag rep
|
1 Pra.
Nl Q255 gries Gt list o el

| Frarnculas

i ralan gt enginal charoe @0 sulissqusnt i silions

Charas creaton o MY Y Y
L nam Fad It Cal R 1T
[ Firiad arnoumt securod
N Case e anvount s i b FENRCY DL IWE b et t b HEed) (i Hs )
Rl AIRING S pad by the chaege inovsords
vl n -:5- o amiount Secuied by dhe chinsge TG curnandy . mernicn gtz

7. *Dats of Satisfaction of chargs in Full

Attachments List of attachments

1. ‘tEtter of the charge hoider stating that the Amount Atssch ‘ l

has been satislioed: ety : i
2. Dptional attachmeant{s) - if any [ Attach |

Remove Attachment J

Beclaration
lam authorzed by the Baard of Directors of the Company vide rasolulicn number dated L_' J
to sign this form and declare that all the requirements of Companies Act, 2013 and the rules made thereunde!
in respect of the subject makter of this form and matkers incidental thereto have been compiied with. I also
declare that all the Infarmation given herein gbove i L ue, correct and complete and as per the attached
Chal'gt'.‘El_ﬁ_ﬁ__l_j_l_rTH’fll_l,:ﬁ}Ii}_-F cocurnent(s) and nothlng miaterial has been suppressed.
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I further declare that;

L, the delay in filing the particulars of satisfaction, was acodental or due (o Inadvertence or some other suffisient
tause and are or s not of a nature to prgudics the position of the charge holder, sharenalders or creditors
of the company;

£, no prejudice would be taused to the charge holder{s) or any cther creditor(s) of the company, IF the delay is §
condoned;

3. the company has not created or modified any other chargels) whatsoever on the assets of the company, since
the satisfaction of the present charge, for which the application for condonistion of delay being filed;

4. the: company s carrying on the business as on the date of filing this application amnd o
procesdings to wind-up the company have commenced or are pending against the company;

3. thereis no litigetion proceedings pending bafore any court of faw for which condoration of delay is being filed; |

&. the company has nol applied. for striking off the neme of the company from the register of |

Registrar of Companies

I To be digitatly signed by

D5C Box ]

] Director or manzager o company secretary or CFO or CFO {in case of an Indian company}
or an authorised representative {in case of & foreign company)

Designation [ |

§ DI of the director, or PAN of Lhe manager or CED or CFO or duthorized [ |
representative; or Memibarship number of the company secretary L_

Declaration
Ifwe confirm that the altached charge instrument{s) o document(s) isfare true copes of the original |
which is/are available with the charge holder andfor assignes and all the information and particulars |
mentioned above are derivad there frem are concigely and correct iy statec. |fwe amfare duly suthorised to sign |
this form.

o Ifwe amiare a multilateral/Internationzl financial institution who has/have been exomated from payment of
incormie Lax in India under the UN Privileges and Immunitias Act.

To be digitally signed by [ D5C Box |

Charge Holder (financlal instithemmrorpameor debenture holder atc.)
PAN l

Email 1D

To be digitally signed by
ARC or assignee

PAN
Ermafl TD

To be digitally signed by

AN
Designation
Email 10

Certificate by practicing prefessional
I declare that I have been duly engaged for the purpose of certification of this form. It is hereby certified that | have
gore through the prowisions of the Companies Act, 2013 and rules thereunder for the subject rmatter of this form
and matters mncidental thereto and | Bave verdfied the above particulars (Including  attachment({s)) fram the |
i; original/certified records maintained by the Coempany/applicant which is subfect matter of this form and found them
to be brue, correct and complete and no intormation materisl t this form bas been supprassed. I furthar certify that:

I The said records have boeen properly prepared, signed by the required officers of the Company and malntained

a5 per the relevant provisions of the Companies Act, 2013 and were found Lo be In arder:
i, All the required attachments have been complately and izgitly attached to this form.
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To be digitally signed by
Chartered accountant {in whole-time practice) or
Cost accountant {n whala-tima practice) or
Lompany secretary (in whale-time practice)

Whether associate or fellow - Agssociate o Fellow

Membership number Cartificate of Practise numbers

MNote: Attention is also drawn to provisions of Section 447, section 448 and 449 of the Companies Act,

2013 which provide for punishment for fraud, punishment for false statement and punishment for false
evidence respectively,
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4. In the principal rules, for ‘Form No. CHG-Y, the following form shall be
substituted, namely;-

Application for registration of
creation or modification of

FORM NO. CHG-9

[Pursuant to sections 71(3), 77, 78 & 79

and pursuant to Section 384 read with charge for debentures or |
71(3), 77, 78 and 79 of The Companies Act, frect < " .
! 2013 and Rule 3 of The Companies fe":t'ﬂcatlon of par_tlcular's filed
| (Registration of Charges) Rules, 2014] e = in respect of creation or ’
modification of charge for '
debentures ‘ ‘
.__Form Language o English o Hindi e o
Refer the instruction kit for filing the form.
Tiad ‘Corporate identity nurmiber (CING or foreign.comaany Fre-tin
registrabian numbe) (FORR o thé dompany |

1By Grobal lpoation nurmber (31N ol compsany |

o INarme ol the IRy

AncheLis o the

|
regiistered office or of |
tha grincipal place of
LrisisEsss i India al the

i'.<||.'|!.|r|}
el e-mail IG of the company
La) "This form s for o Creation of charge  © Modification of charge o Rectification of charge

(b)) "Type of debentures o Debentures o Debenture Stock & Bond o Any other instrument
(o) SRN of the form for which rectifization is being filed [ |

bl

(¢4} Chirge 113 .o the charge te be modified or rectified

(2) SRM of form INC-28
(f} Rectificstion to be madeTr e

i Type of debentures i Number of trustees or debenture halders

o Particulars related to series of debentures n Fartioulars ralated to gresent isaue of series |
Amaunt secured by chargs i Description ¢ Parbiculars of proparty charged |
Principal termys and conditions, axtent and operation ol charge o Extent of change

Particulars of commissions, allowances or discount

4. (8) “Whether the applicant i& - Company o Trustee of debenture holders or charge holder [
i) Whether the form (5 being filed |
{1} "Beyond 30 days but within 300 days from the date of creation or modification. © Yes o No |

{ii} I yes, give reasons for the delay and mention the duration of delay

L) Bevong J0U daye o 785 0 WO e
| {if ves, an application will ba required to be made to Central Government for extension of furthar kirmie)

5. “Number of trustes(s) of debenturghoiders or chargeholdes) =
Particulars of the rustee of debepture hokiers or charge halder (in case sharge is modified in favourof ARC or assignes,
enter the particulars of ARC or assignee) : Get List of Charge holders {
| | |

| Marmo
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In case of others, specify
CIN, if applicalile [
"Name ._J

Pre-fil

Addre=s "Line |
Line L1

"Lty
ISate ]

"ISO eountry code
* ountoy

Pin code

e-mail id

| Whether truster of debenture Tolder or charge holder & having 2 vahic Tncome Tax PAN Yes o Ro

Income Lax-Permanent Account Number (PAN)
BSR Code / Branch Code J_ }— =

| 8 Dateofcreation of charge [ (OB YY Y

7. Whether the charge is for ~, Entire seriezof debentures ANy issue in a senes of debentures

B.1a) Whetner the serles of debentures are registerac with the Registiar of Companies iRaZ) 1 Yes | Mo
il Fyes () The total amaunt secured by the whole saves (inRs.) [ |

I} Date of regrstration of seres T IDDMMYYYY)

¥ (a) "Date of present 1ssee of seraes

DAY YYY

B) Amount of present issus of series lamount secured by the charge) {In R4} =

tin case of madification of charge, enter the amount secured by the charge after such modificanon )

o) Armount secured by = charse in words

10, Date of rasalution autherising the lzsue of the seriss T DEAAY YY)

Al Desenpticn of the prepenty charged nd caling whether it is a charge on

O Uncalled share ia;.:i;.al Calls made bul not pa!-::f O Immovable 4_;:..;_--.}.—[ ¥ OF any

= interest there:n

: [1 Fieating charge | P} Mator Vahicle [(Hypathecation)
LT Any property For securng the | O Goodwill [ [ Patent
ssue of secured deposits |

cence under a patent { O Trade mark | LI Copyright
= i L - —_— —
01 Book dehte { O Ship ar any share'in a C ‘E."J.u'l:,:l'r of Property situabied
ship | outside Incic

L Movable property

O

0 Others
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(i) If others, specify

(€} “Particulars of the property charged (Including location of the property)

a Plot Unit o Dwelling Interest

Evaluated Price of
Aszet a5 on Security

Strect Mumber and
Mamg

Vitlagey Town

#in Coda

Evaluated Price of
Assel as on Security

Interest Craation date

nterest Creation date

Maturs of Praperty

Sector /Block Mumber

Mot 1D number

I Locality

Talika

Latibucde

Nature of Property

District

Longitude

Plot 103 nisrmier

Drevelling Unit 1D
Number

SectorfBlock Numbes

Flonr numbe

. Fuileling Narne and

Sociely Name

| Locality

Taluka

Latibuces

it

Landmark

State

Longitude

Bounded by

(B North

TS O o

(AL dee frebds showhd be caplured iy 5

By South

riody forriones can bo coplirse it field

ppestsing i the revenpe recond

i By East

I

Sur -.qu,- rumber fLote
number etc;
| ::nr}mn?
|
State
Area of plot .{:E;.qtlnl'u |
feat/meter, Acre, |
Gunta, Cents,
Hectares) i |
Survey number/Gate |
runmbaeer
Strest number and
name
| Village Town Name
Pin Code

Area of owelling [Square feet/meter)

| By west

foy bz specitied i also the aréa ol the mmevable propery as well is boondaries)

er GAT number, Kiisea number, khwels nomber, Mowss number, Ihuse number of e ollier feen s ke P csentalion in

Terh ey, vk v, M ehpal CifiveMunmisal Corpaeation /

Briaf of the principaitermie and coaditicns e uding rate af inlesesl, daie of recemrmtic

deberiurs redempban i
(@) Date of Creating Security Interest by actualf
title deeds within bank/ housing finance company

nstructive deposit of — 1 |
| I—mrvmwvy'l
: | TR [

VAarmus

Cirzm panchavat are
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i
.
| (2} Borrower's customerfaccount number
| {c) "Rate of interest
{d} Repaymoant werm {in months) |
(2) "Terms of Repaymant
() Mature of Facility ) -
I__[_E,ZE Date of Disbursement = [DOFMMAYYY) [ [
| | {h} Miscellaneous narrative information L : |
L} *Margin |
}:'ﬂ “Extent and operation of the charge
|
3 - Particulars as lo amount or rate percent of the ¢ 500, al
ether direcily =Clly oy the company 19 any personis) incons
. wiher absolutely or condcnaly, of PIGGLRING OF @
| cocditional, for any of the debenturss included it this return
|
Medification of charge
1d3al “Whether chin ge s moaified i favour of agsel reconstuehon oompanyisRT ¥ §
B Wibsiber austes of deenturs holoiess ar on g ol AuNoNiEed 1o F35ign Oie change ith I
1| 1542} ‘Deserplion of Ih instrurmient modifving the chargs
|
b Iy lifiying the chasg JOHAAY
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[ 18, " Particulars of the present modifcation
iPlease ensure thal correct particulars are enteres as the same shall be ¢ spiayied in the cerlificate of modification of
_charge]
N - |

17. Description of the document by which the company acguired the titls
Number of tithke documents deposited by customer |_ ]

I Document type

Docyment Murmiber
m—r}aﬁtr‘a:"
Taluka
Estril:‘t

State

Country code
.'_ Pm Code )
| ==

Attachment(s)

{1} Copy of resolution authorising the issue of debenture :sem%— —fApachmeny
Attachmant

(2} Instrument(s) of creation or modification of charge;

(3} Order of the Central Government for rectification of charg  Attachment
|

S ——— |
(4} Optional attachments, it any Attachment -
— | Pemoveastachmont |

Declaration
| am authorized by the Board of Directors of the Company vide resolution numser * E dated™ E to |
sign this form and deciare that all the requirerments of Companies Act, 2023 and the rules made thereunder in raspact of
the subject matter of this form and matters inddental thereto have besn compliied with. | also declare that all the
information given herein above s true, comect and complete and as per the atiached charge instrument{s) or document{z)
and nothing material has been suppressed. A copy of the attached charge instr ument(s) or document(s) is/ are availabis
at the registered office or prindpal place of business In India of the company,

r [ further declare that;

(a) thedelay in filing the particulars of creation/medification, was accldestal or dug to inadvertence or some other sufficlent
cause and are or 18 not of a nature to prejudice the position of the charge holder, shareholders or creditors of the
COMpany;

by no prejudice would be caused to the charge holder{s) or any cther creditor{s) of the company, if the detay s condoned:

(e} the company has nut created or modified any other charge(s} whatsoever on the sssets of the company, since the
craation / modification of the present charge, far which the apglication for condanation of telay is being filed;

d) the company 5 earrying on the business as on the date of filing this application and no
procesdings to wind-up the company have commenced or are pending agamst the company:

(e} there is no litigation procesdings pending before any court of law for which condonation of delay = being Filed;

(F} the company has not  applied. for striking off the name of the company from the regster of
Registrar of Companies

To be digitally signed by

www.taxguru.i




To be digitally signed =
| v i e rDSCBm: J

| ARC or assignen

I. The said records have bean properly prepered, sighed by the required officers of the Company and maintained as
per the relevant previsions of the Companies Act, 2012 and were found 1o be in arder:
ik All the requered allachments have been completely and legitly attached to this form,
i Chartered accountant [in whote-Lime practice); or —_— 1

iz Cost accountant {in whole-time practice}; or : 1

o Company secretary (in whole-time practice)

Whethar assoclate or fellow o Assaciate o Fallow

| Mermbershig nurmber E J Certificate of Practice number ] ]

Director or manager or secretary or CEQ or CFO (In case of an thdian l;:r;u‘.;‘_;.i::..'l',,r} ——— |
or an authorised répresentative (In case of a forsign company) DSC Box | |
Designation 1 -

DN of the dirsomorranor e mmarmmper-tr-GES or CFO or

authorised representabive; or membership number of company secretary | |

Declaration

I/we confirrm that the attached charge instrument{s) or documentis) Is/are true copies of e griginal  which
isfare available with the charge holder andfor assignee snd =il the information and particulars mentisned above
are derived there from are concisely and correctly stated. [/we amfare duly authorised to sign this form.

/we am/are a multiateraifInternational financial institution wheo hasfhave been exemptad from paymaent of income tax in
indta under the UN Privileges and Immunitics Act.

“To be digitally signed by SC Boix
Trustes of debenture holdsrs or Charge Holder i
PAM ]

PAN | I

To be digitally signed by I DSC Bow

Designation [_ ) } I

PAN [_ B

Certificate by Practising professional
I geciare that | have been duly engaged for the purpose of certification of this form, It is hereby certifiad that | have acne
through the provisions of the Companies Act, 2013 and rules thereunder for the subiect matter of this form and matters
ncidental therato and 1 have verified the above particulars (including attachment(s)) fram the ariginalicertified records
maintained by the Company/applicant which s subjact miptter of this form and found hem to be true, correct angd complate
and no information material to this form has been suppressed, | further certify that:

Note: Attention is also drawn to provisions of Section 447, section 448 and 449 of the Companies Act, 2013
which provide for punishment for fraud, punishment for false statement and punishment for false evidence
respectively

www.taxguru.i




BESUM Service reduas] vty (SR |

[ Digital signature of the autherising offiee

f [ = = feral . reghierac | ]

[F.No. 01/10/2013 C1.-V |

L
«II'E_L__ ler

Amardeep Si r'rh Bhatia, Jt. Secy.

Note:- The principal rules were published in the Gazette of India, Extraordinary,
Part II, Section 3, sub-section (i) vide number G.S.R. 248(1), dated the 31+ March, 2014
and subsequently amended wide notification G.S.R 440(E) dated the 29" Mav, 2015






